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CENTRAL AOWINISTRATIUE TRIBUNAL, MEU DELHI.

Registration (O.A.) No. 1825 of 1988

B.M.L. Bharduaj Applicant.

\/ersus

Union of India & another •••«• Respondents,

Hon *ble K.S, Piittasuamy, M.C.
Hon *ble A.iav 3ohri« A.PI*

(Delivered by Hon. K.S, Puttasuramy, U.C.)

This is an application mads by the applicant under

Section 19 of the Administrative Tribunals Act,1985 (Act).

2. Sri 8.M.L. Bharduaj, the applicant before us, uas

uorking as a Junior Engineer (3E) from 4.7.1967 ip the then

time scale of fe.425-700. As early as on 7.6.1B80 the

Superintending Engineer (SE) mads an order allowing the

applicant to cross the Efficiency Bar (EB) (Annexure 'A-4'

to the original application) uith effect from 1.7,1979. The

applicant claims that he should have been alloued to cross

E8 from 1.7.1976. Sri Bharduaj, uho is the applicant, contends

that he should have been alloued to cross EB from 1,7.1976

and, therefore, the department has caused a grave injustice

on him.

3. Ue have earlier noticed that an order uas made as

early as on 7.6.2980 in uhich he uas alloued to cross EB

from 1.9.1979, Uithout any doubt this uas a final order made

against the applicant' and concluded the matter against him

well before 1.11.1982. If that is so, then this Tribunal

has no jurisdiction to entertain the application. Even the

subsequent representations made and the later order made

reiterating the earlier position does not in any uay help
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the applicant to cover the limitation for filing the

application before this Tribunal# On this short ground

kthis application is

dismiss this application at the admission stage without

notice to the respondents.

uated; October 11, 1988.
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^ to be dismissed. Ue, therefore.

i/ICE-CHAIRPiAN.


